Shri Justice V. S. Malimath :-

. entitlement. if that is not the accommodation of
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The petitioner, Shri Meharaj Singh, has obtained
an order in his favour in O.A. No. 1410/91 on 5.,5.1992"
iq which it is said that the premises already in
occupation of the petitioner should be regularised

in his favour, if that is the acclommodat ion of his
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_addressed to Shri Dhoom Singh and not to the petit ioner.

'clear that on the strength _of order Annexure A—2 the
. The clear effsct of the order of the Tribumal is not

/‘)xis favour and if that is not posslbl?, unt il another

accommadation to vhich he is eligible and until that
evantuality takes place, noct to evict the petitioner
from the premises which is in his cccupation.
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2. ’I_‘he complaint in this case is that the respondents -
have issued order Annexure A-2 which has the effect of
contumaec iously violating the aforeseid order of the

Tribunal., On a careful perusal of the same we find

that it is not an order of eviction as such but a notice

to show cause why the person to whom the notice is
addressed should not be evicted on the ground that

he is in unsuthorised EJcc/upation. The notice is

e were informed by the learned counsel that Shri
Dhoom Singh who is the father of. the petitioner has
died long back in harness. A notice to a dead person
would, therefore, be a mullity. It cannot also be
enforced against the petitioner beéause it is not
addressed to tﬁe petitioner. In these'c ircumétames,
we are not mclmed to take the view that the issuance
of Annexure A-2 calls for action uncer the C.ontempt
of Courts Act. ‘{owever, to avoid mlsapprehens ion

in the minds of authorities, we would like to make it

petitioner or the members of his family cannot be

evicted from the occupation of the said quartefs.

to evict the petitioner from the qu'arters in his

occupation until that premises is regular ised in




A
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ac commodation to which he is eligible is allotted to
/h.im. The reSpondents. are bound to act in accordarce
with these directions fo ensure that the petitioner
is not evicted on the strength of order Annexure A-2.
The petitioner is at llberty to bring these observatlons

to the notice of the concerned authority,.

3. - With these observations, this petition is disposed

of . ' - ,

( p. T. Thiruvengadam ) - (V. 3. Malimath )
Member (A) Chairman



